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Extension of Bervices to Government
Officers beyond 58 Years

7690, Shri Manibhai J, Patel: Will
1he Minister of Home Affairs be pleased
to state:

(a) whether granting of extension of
service beyond the age of 58 years to
‘Government Officers, particularly non-
technical incumbents, is against the
policy and considered views of the
Central Government;

(b) whether his Ministry receives
cases from other Ministries recom-
mending such an extension; and

(c) if so, the number of such cases
received dquring the last 6 months and
the decision taken thereon?

The Deputy Minister in the Minis-
try of Home Affairs (Shri K. 8. Rama-
swamy): (a) and (b) A statement is
laid on the Table of the House.
[Placed in Library. See No. LT-1309/
67].

(¢) 'The information is being collect-
ed and will be laid on the Table of
the House as soon as possible

Complaint against Delhi Courts

7691, Shri R. S. Vidyarthi: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of complaints re-
ceived by the Supreme Court against
the Delhi Courts between the 1st April,
1967 to 30th June, 1967 and the nature
«of complaints;

(b) the number of inguiries helg by
the Supreme Court/High Court Delhi;

(c) whether the complaints were
summoned; and

(d) if not, the ressons thereof, if
£0, the action taken by Government?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) The Supreme Court
does not keep any record of complaintg
that it may receive against Subordi-
nate Judiciary. Such complaints are
mostly irregular and ave forwarded by
the Chief Justice of India to the appro-
priate High Court for such action as
that High Court may deem proper, as
under Articles 227 and 235 of the
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Constitution of India, it ig the High
Court that exarcises superintendence
over all the Courts and Tribunale
throughout the territories in relation
to which it exercises jurisdiction.
Hence it is not possible to furnish the
required information. High Court of
Delhi has received two complaints
during the period mentioned, one
against a Rent Controller and another
against an Additiona] Judge in a
Small Cause Court.

(b) The Supreme Court does not
inquire intp complaints against sub-
ordinate judiciary for reasons stated
at (a) above. The two complaints
received by the Delhi High Court are
being inquired into by the District
Judge, Delhi, whose reports are awaited
by the Delhi High Court.

(¢) and (d). Normally whenever
signed petitiong containing complaints
are received by the High Court and
when the complainants give their full
addresses, they wre summoned to
appear before the Registrar to give
sworp statements of their allegations
or file affidavits. But if the allegations
are considered to contain sufficient
material justifying an inquiry, the
complaints may not be asked to give
sworn statements and the case is sent
for inquiry straightaway. In one case,
the complainant was summoned and
asked to give a sworn statement. In
the other case, the complainant was
not asked to give &8 sworn statement as
the complaint was considered to con-
tain sufficient material for an inquiry.
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Museum at Lothal in Gujarat

7695. Shri Narendra Singh Mahida:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that although
an amount of Rs. 2,81,711 had been
sanctioned about three years back, yet
no tangible progress in constructing
the Museum building at Lothal in
Gujarat has been made so far;

(b) if so, the reasons therefor?

(c) whether it is a fact that the
foundation stone of the buliding was
laid eight years ago and whether the
Lothal excavation report has not been
published so far, although the excava-
tion started seven years ago;

(d) whether the report js now ready
for printing and if so, whether arange-
mentg are being made for its publi-
cation as early as possible; and

(e) whether it js a fact that antiques
collecteg from Lothal are rotting in





